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LOK SABHA 
Thursday, :loth December, 1956 

The Lok Sobha mel at Eleven of the Clock. 

[MR. SPI!AICI!R in the Choir 1 
ORAL ANSWERS TO QUESTIONS 

Proceaaetl Fruit Tofl'_ 

·1393. Shri T.B. Vlttal Rao: Will 
the Minister of Natural Resources 
_d Sclentlflc: R_reh be pleased to 
1ItIlte whetber it i. a fact that commercial 
exploitation of the newly processed fruit 
toffees devdoped by the Central Food 
Teclmologic:al Research Institute, Mysore 
has commenced or i8 expected to commence 
"hortly ? 

The Deputy MhIJater of EducadoD. 
(Dr. K. L ShrImall): Action is under 
yay for licensing to manufacturerS the pro-
ceo devdOPed by the Central Food Tech-
nological Research Institate, Myaore, 
for the preparation of fruit toffees. 

Shri T.B. Vlttal Rao. May I know to 
which firm licence has been given and 
where it will be set up? 

Dr. K. L ShrimaIll The details have 
yet to be worked out. 

Mr. Speabr. On whose behalf is the 
Deputy Minister answering? 

Dr. It. L ShrimaIlI On behalf of the 
Minister of Natural Resources and Scien-
tific Research. 

Mr. Speabr. How do I know it? 
I am really surprised that at the fag end of 
the session Ministers should go away 
and entrust the work to other Ministers. 
Whatever may be the importance of the 
... ' ~ elsewhere, I would urge upon hon. 
Ministers to be present here, unless they 
line taken up enormous engagement1i 
outside much more important than wort 
in the Parliament. 1£ additional sup-
plementaries are put, the hen. Deputy 
Minister may not be able to answer thotC 
queltiODS. 

Dr. Rama Rao. In view of the great 
]UOduction of fruita in the .uon and also 
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in view of a lot of wastage, what 
step. are Government taking to make to-
ffees and other fruit preservatives ? 

Dr. K. L. ShrImall: As I said, certain 
researches have been made in the Central 
Food Technological Research Institute, 
Mysore and Government are examining 
the possibilities of giving it over to commer-
cial. fums for exploitation. 

Shri M. S. Garupadaswamy: May 
. I know whetber it Is a fact that this kind of 
fruit toffee that Is being manufactured is 
very much different from the fruit toffee 
manufactured in certain firms and in some 
Government factories ? 

Dr. It. L ShrlmaIl: As far as the Go-
.. emment is aware, such toffee is not avail-
able in IndIa. 

Shri II. D. Pulde: May I know If these 
toff~ are ~emi all  examined by any 
chemical c:xanuner or not? 

Dr. Jt.L ShrimaIl, The whole thing 
has been thoroughly ClIlUDined in the 
Central FOod Teclmological Research In-
stitute. 

~ "'''"!4Ifd ~ : ~ ~ 
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~ ? 
Dr. It. L. ShrlmaIl: That is a diff-
erea,t question; I require notice. 

Shri Rqhavacharl: May I en-
quire If there is any process (or making 
fruit juice powders in this Institute? 

Dr. K. L ShrimaIl: This question re-
lates to toffees ; the hon. Member is o~ 
outside the question. 

ShrImad IIa Palchoudhury • As 
toffees are mainly consumed by children, 
has any research been made to use glucose 
and other nutritive products in their manu-
facture ? 

Dr. It. L ShrlmaIl: I require notice 
to answer this question. 

Art Gallery at AJaata 

0%394-Shri BIoqwat Jha .bad I WlIl 
the Minister of EducadoD. be pleased 
to 8ta~ : 
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(a) whether it is a faa that Gov-
cmment propose to set up an art gaI1ery 
at Ajanta ; and 

(b) if so, the nature of the propo-
MlJ 

The Depal)' Mbdater of BduaatlOD 
(Dr.M. M.Du): (a) No, Sir. 

(b) Does DOt arise. 

Shri Bbapat Jha ADd I May I 
know if such a proposal was considered 
and then dropped by the Government? 

Dr. M. M. Dua. Mr. H.G. VaisbDBv, 
an bon. Member of this House, who iI 
a member of the Central Advisory Boud of 
Archaeology, moved a resolution at the 
last meeting of the Central Advisory Boud 
of Archaeology. The resolution was, h0w-
ever, DOt considered De es~ 17 the 
standing cOmmittee of the Boud, m VIew of 
the faci that the copying of the paintiJlga 
of Ajanta iI going to be ~. _D "l' by the 
Union Department of An:baeoIOgy. A 
sum of RI. 31,880 has been sanctioned for 
this work, which iI ezpec:ted to be compJe. 
ted in ,years. 4 posts of artiIts have been 
advertiaed and 8 coolies have IIlJo been san-
.edoned to _ill the artiIts in this work. 
There is DO proposd to set up an art 111_ 
lery at Ajanta. 

lDnrace ComJNlllic. 

*139S. Shri KrieJUlachar,a Joshi: 
Will the Minister of FIaBDce be pleaaed 
tostate : 

(a) whether compensations for the 
iusulance companies heve been fixed; 
and 

(b) if so, the total amount of com-
pensation to be paid 'as I result of Na-
tionalisation of Insurance Companiee? 

The MJaiater of Rn_ BDd ChoU 
Espeadlture (Shri M. c. S .... ). (a) 
and (b). The data required for work-
ing out the quantum of compensation haYe 
not yet become available in respect ofaII the 
insurance companies. Out of69 companies 
which ate eligible for compensation in 
accordance wirh Patt 'A' of the First Sche-
dule to the Life Insurance CorpoTlltion 
Act. complete data BIe ayailable only for 
34 and the amount of compensation 
bas been c:aIculated for 28 of tbem. ia 
regard to 23 the data are incomplete. 
The Corporation is now collecting infot-
marion in respect of these and other COm-
panies. 

SIIri KrIaImac:harya )oe.l: May I 
l\Dow what will be the basis of the formula 
for the fixation of compensation? 

S.ri M. C. Sha. I That baa been 
)llClCribed in the Act under the Schedule 
Parts A, B and C. 

SIIri It. P. Trlpat.i: May I l<no.", 
!f the compensstion is proposed to be p~d 
In cash or partly in cnh and partly In 
bonds? 

S.rI ,M. C. Shah: In cub. 

P_dit D. N. Tiwary: In the case of 
the 28 companies where compensation 
has been finalised, may I know what 
amount is to be paid ? 

Shri M. C. Shab: It has not yet 
been examined by the Goye:nrr.ent. JI r~ 
approyal of the Government. the.. '''DIlI 
can be Btated ill the Parl;ament. We 
haYe lIot reserves with the Life Insurance 
Corporation. 

Shri Dbasi)'a: May I know what 
liabilities and asset. Goyernment haye 
acquired from those companies ? 

Shrl M. C. Shah: All the assets and 
liabilities hye been taken Over by the Life 
Insurance Corporation under that Act. 

New on CompaD)' 
+ 

{Shri Debendra Nad! Sarma: *'3". Shrl Ram KriShaD: 

Will the Minister of Natnral Rte-
.oarees and Scieatl8e Reeenc:b be 
pleased to refer to the Ieply giYen to 
StaIred Question No. sso on the 310t 
July, 19S6 and state whether the negotia-
tions with Asssm Oil Company OVer 
the question of setting up a new Rupee 
Company to exploit oil in Asssm haye been 
finalised ? 

The Deput:p Mlalater of !!dac:atu. 
(Dr. K. L. ShrimaU): The negotiations 
will shonly be finalised. 

Ceatenal')' of War of Iadepead_. 
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{
Shrl Bh.kt Dar .... : 

*,39'7. SIIri D.C. Sharma I 
Shri Blbbatl Mlahra: 

Will the Minister of Home A.aIrs 
be pleased to refer to the reply giYen 
to Starred Question No. 8S1 on the 8th 
August. 1956, and state: 

Ca) whether the progratnme for the 
celebration of the first centenaty of the free-
dom struggle of 18S7 has since been ftnaI-
iled ; and 

(b) if so, the dctaHs thereof? 

The MIalater ID theMlalat:ry of .... e 
A .. ln (SIIri Datar). (a) and (b). "the 
National Committee has since been c0n-
stituted and it will consider the programme 
for the celebrations and other connected 
matters when it meets on the 30tb Decem-
ber,19S6. 




